
IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(SPecial Original Jurisdiction)

THURSDAY, THE THIRD DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION NO: 27791 0F 2024

[ 34181

...RESPONDENTS

Between:

AND

Asna Jabeen,
Student, Res.
500020, T.G.

1 D/o. Mohammed Yaseen Ali, Aged about 18 years, Occ'
H.No-1-6-93-99, Bharat Nagar, Musheerabad, Hyderabad-

2. Teluou Sandeep Kumar, S/o. T Ramu, Aged about 19 years, Occ' Student'
Res." H.No.5-1i/23, Teachers Colony' IEEJA Mandal, Jogulamba uaowal'
Dist,5091 27,T.G.

3. Ameena Nasreen, D/o. tv1 Mubeen. Ali Khan, Aged about 27 ye-ars' 
-O-cc'" iji;;;i n&. n.r.rb.io-23;17t56, vijavanasar colonv, Hvderab ad ,500057'T'

G.

...PETITIONERS

1 The state of Telangana, represented by its Principal secretary, ltiledical and

Healtf'FimifV llfis 6epartm'ent, Secretariat Buildings, Hyderabad

Kaloji Nararayana Rao University of Health Sciences, represented by its

Registrar, Warangal.

Petition under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be

pleasedtoissueanappropriatewrit'orderordirectionmoreparticularlyonein
ihe nature of writ of mandamus declaring the action of the respondents

particularly the 2nd respondent in not considering the petitioners request for

online registration for admission into MBBS/BDS course under Management

euota B ind C Category in next phase of counseling for the academic year

2024-25 as illegal, arbitrary, u nco n stitutional and consequently direct the

respondents to c-onsider and permit the petitioners to upload online application

for admission into MBBS/BDS course under [vtanagement Quota B and c
category for the academic year 2024-25 in next phase of counseling'



lA NO: 1 OF 2024

Petition under S,:ctlon '1 51 CPC praying that in the r:irc;utns;tztnces stated
in the affidavit filed in r;upport of the petition, the High Court rnay br: pleased lo
direct the 2nd respo rdent to consider the petitioners requesl for online
registration under lVlan agement Quota "8" and "C" Category fo' atdmission into
MBBS/BDS course in the next phase of counseling for the acadr:ntir; year 2024'
25, pending disposal of writ petition.

Gounsel for the Petitiorrer: SRI ABDUL KABEER

Counsel for the Resporrdent No.1: SRI P. SHRAVAN KUMAR GOUD
GP FOR MEDICAL, HEALTH iI TW

Counsel for the Resporrdent No.2: SRI G. RAVI REPRESENTING FOR
SRI A. PRABHAKAR RAO, S(: I:OR KNRUHS

The Court made the following: ORDER
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THE HON'B THE EF

AND
T E o LE RI STI

Writ Peti tion No,27 of 2024

E K HE

ORDE , lPer rhe Hon,ble the Cbb[Jrctice AkA Aradbe)

Mr. Abdul I(abeer, learned counsel for the

pe[iuoners.

Mr. P.Shravan Kumar Goud, learned Government

Pleader for Health, Medical and Family Welfare

Depatment appears for respondent No.1.

Mr. G.Ravi, learned counsel represendng

Mr. A. Prabhakar Rao, learned Sranding Counsel for

I(aioii Narayana Rao Un.iversiry of Health Sciences

(hereinafter referred to as

respondent No.2.

'the Universiry) appears for

2 With the consent of the parties, the matter is heard

finally

3 In this writ petirion, the petition ers inter alia havc

prayed for the following relief:



...,]

1

"Ijr:,r'the reasons stated abovc, it is pral'ed that

thisr Hon'ble Court may be pleased to issiu(r itn

apJ) 1 ( )prlate writ, order or dircction, ntcrc

p.rr r r ulrrly onc in thc nature of u rit )l

\la.r ciamus declaring thc action o i t 
'r(:

rcsl:rindents parucularly the 2"d responder't irL

not consiclering the pcutioners' requcs't li):

onlrt.rc registration for admission ir trr

NII i tls/ BDS course under Management (']uotl

"B & "C" CrLegory under in next plt:L"c ',.f

coLLnsclrng for the academic year 202'1 25 as

i1kr1.;al, arbrtrary, unconsflru[onal anr]

c<>nscquently direct the respondents to consitler

an,.: permit the petirioners to upload o nl'ne

apllication lor admissron into MBBS/BJS

cr:t Lsc under Management Quota "B" & "C"

Caregory under for the academic year ll02''4-25

in rri:xt phase of counseling and pass such 'ltrt:r

or( er ()r ordcrs as this Hon'ble C:rlrrt r-rr'v

dt:,. nr flt and propcr in the circumstanccs t'f the

CA:iC

4. Le ;r .ne d counsel for the petitioners s Lrt'trrit ted that

inadvertr:rrtlv the petitioners could not rel5iliter for
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admission under management quota .,B, and ..C,, category

i.e., NRI caregory. Therefore, the Universiry is not

permittrrg the petitioners to seek admission under

Managemenr Quota for,,B', & ((C,, 
QrIRI) categories. He

further submitted that the petitioners be granted liberry to

submit a representation to the Universiry and the

Universiry be directed to decide the said represenradon in

a time bound manner.

5. Learned Standing Counsel for the University

submitted rhat the last date of registratio n was 23.0g.2024

and thereafrer, merit list has been prepated, which shall be

pubhshed ar rhe time of indicaring the web oprions

However, it is fafuly submitted by him that in case rhe

petltloners submit a reprcsentation, the same shall be dealt

with by the Universiry in accordance with law.

\
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6. ln viL:rv 'rf the aforesaid submission ar d rn the

pecuhar fal: :,, of the case, the !ilrit Pcdrion is disl'osed o[

with libert', lo the petiuoners to submit a rel)r ls elrtation

before tht: L.lniversity with regard to thcir glitvance'

Needlcss l,) state that in case such a reprcs€ n:ation i's

made, the 1-nivetsiry shall decide the same rvitl-rin a period

of nvo (2) days thereafter' It is madc clear 'l'rat tlLi: Court

has not e:1rt-essed any opinion on the merits o I th': rnatter'

Mis,::,:llaneous applications, if any pcn'li'rp;' shall

stand closr ci' There shall be no order as to cosls'

SD/. P. G,f,\NRI SHANKAR 
'ASSISTI\NT REGISTRAR I

to',l. 
,nu Principal liecretary, Medical and Health Family llfis D':partment' The

' ii}'t" o?'i5ri' l,n'' stiiretariat Buildings' Hvderabad

2. il:h;'si.i;;t ?ir"ji N;;';v'n' nao Univeisitv of Health sci-.nces'

//TRUE COPY//

IJE,CTION OFFICER

Waranqal.. ffi;tei; sF I ABDUL KABEER, Advocate-[oPUC]

i. SliE ;6 [ si i n. Fnned\-KAR'iin-o' sc FbR K.NRUHS t()F'ucl

5. rwo ccs to (iP FoR MEil';L' iiEitin a Fw' nisi' (lourt frr the state of

Telangana. [t. UT]
6. Two CD CoPit:s

BN
BN



C;C TODAY

HIGH COURT

DATED:03110112024

ORDER

WP.No.27791 of 2024

DISPOSING I)F THE WRIT PETITION

WITHOUT COSTS
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